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MR. CHAIRMAN : I will consider it in
due course. That is no reason for interrupting
like this. If you have given a motion I will
consider it.

ot it gAw weEay : | have given. w7
wfoes 737 7w w70, "y w197 7

wit meafa : wa wE AT fean s

ST A7 gar wwaan o Gfeds & g
F1 AFkTA FIAT FriEw | graE w1 gEAr & afan

MR. CHAIRMAN : Do not teach me the
practice. Please sit down. This is not the
way. You should have come to my room.
You should have told me about it. I could
have discussed it with you. Now you are
taking up the time of the House.

ot AveE gRre ameen : ffaaa e F
7 a1 et o s gifew o zEe F ow g
FT WG F F AT IAH AL T O W] A A
T AT A

= UEAEE (IFF 9T ) 1 A4, FET
SEC I

=1 qwmafa : sl e, fee

S AN ¢ AT AIET FT G AE S
& ¢ AT wey wEdEn g fasriaeTe
wEge 1 99 FEfife e & wmfae e
mifmarrza dfwEa” ® g AT A, e g
fear gar & dasr #— Earliest opportunity
should be availed.” faamafawre #4faq swq 97
AT (497 F77 7 | TRfawa wTIvE 9T IAET.

At gamta : a7 d= @ fqu 2, s fan
TE1 2 fa e dr Sy gy auw gy wT F |

Y TEATOG : ST (A A A 8 ) -
fau & od wa w7 W@ F, 99 GET ¥ g7 oun g
fr ag wimie= aam=fEr aa= 7 w100 2 7 safam
fo =T IAT AT AT AT AHEFT AT T )

st wanmfa ;. Frogw & ooy @
Now please do not take up the time of the
House.

l MAARTAN : 2199 &0 & 7 & | 77 A
T AT H GBI E |

ot ewiafa ;WY qEA ST w o arT w7
99 @ g7 AT FAv o
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S CRAATYAY : GIL F AT FA4 i qad
TTCREATE | WA 1EA AT R | AR & Aae
¥ wElga vama

MR. CHAIRMAN : Do not take up the
time of the House. Mr. Harsh Deo Malaviya.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Production and distribution of Adulterated
Drugs and Pharmaceuticals

SHRI HARSH DEO MALAVIYA (Uttar
Pradesh) : I call the attention of the Minister of
Health and Family Planning to the serious
situation arising out of the production and
distribution of adulterated drugs and phar-
maceuticals, particularly glucose, resulting in
the death of a number of persons in the country
and the steps taken by the Government to
prevent such occurrences.

[The Vice-Chairman (Shrimati Purabi
Mukhopadbyay) in the Chair]

THE MINISTER OF HEALTH AND FA-
MILY PLANNING (DR. KARAN SINGH):
Madam Vice-Chairman, the death of 22
persons in a Kanpur hospital as a result of
administration of glucose injection was a grim
tragedy. According to investigations made so
far, the 5 per cent glucose solution is resported
to have been manufactured by Messrs B.J.
Pharma, Kanpur. The U. P. Government took
immediate steps to seal the premises of the said
firm. Two proprietors of this firm have been
arrested, and three more persons are reported to
be absconding. The State Drugs Controller, the
former Assistant Drugs Controller, the Senior
Drugs Inspector of the region and the Drugs
Inspector, Kanpur, have been suspended. The
Superintendent of the Hospital has been sent on
leave pending investigations. Stocks of the
incriminating drug with the hospital and the
distributors have been frozen. Samples of the
glucose solution and the glucose substance
involved have been sent to the Central Drugs
Laboratory, Calcutta, for test. Officers of the
Central Drugs Standard Control Organisation
who rushed to Kanpur have carried out
inspection of the manufacturers of transfusion
solution,
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[Dr, Karan Singh] and have submitted
their recommendations to the U.P.
Government for cancellation or suspension of
manufacturing licences wherever
deficiencies have been noticed.

One case of serious side reactions resulting
from the administration of glucose solution
manufactured by Messrs Drug Corporation,
Kanpur, occurred in Safdarjang Hospital.
Samples from these batches have been taken and
sent for tests to the Central Drugs Laboratory,
Calcutta. As a measure of precaution the use of
glucose solution manufactured by this Kanpur
firm has also been suspended by the Hospital.
Immediately after this incident all the other
Delhi hospitals were alerted in regard to the
use of glucose solution manufactured by any
of the Kanpur firms. In pursuance of this, the
stocks of glucose solution manufactured by
such Kanpur firms have been frozen and samles
have also been sent for analysis. In addition,
all the States have been alerted regarding the
use of such glucose solution, particularly the
specific products of Messrs B.J. Pharma,
Kanpur.

The spurious drug racket evidently has
wide spread ramifications. I have written to the
State Health Ministers advising them to streng-
then their Drug Contiol Administration v.id to
tighten enforcement procedures. This matter
was considered by the Central Co of Health
which met recently in Delhi and was attended
by the Health Ministers from all States and
Union Territories. A very serious view of the
problem was taken and it was decided that
concerted and co-ordinated efforts should be
made to fight the menace of adulterated drugs
on a national scale. The Central Government
has placed testing and training facilities
available with them at the disposal of the
States. Provision has been made in the Fifth
Plan for extending financial assistance to the
States for the establishment of combined food
and drug laboratories.

Government intends to bring forward an
amendment to the Drugs and Cosmetics Act,
inter-alia, making the penalties for such
adulteration activities more stringent than they
are at present. These crimes against society
need to be punished severely. It is also neces-
sary to create greater public awareness about
this evil and to elicit widespread pubiic co-
operation  through  Citizens  Councils,
Consumer Councils etc. Hon'ble Members can
also play
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a valuable role in mobilizing public opinion
in this regard.

SHRI HARSH DEO MALAVIYA: Madam
the tragic death of 22 persons at Kanpur be-
cause of the glucose injection has shocked the
whole nation. We certainly very warmly com-
mend the energetic steps taken by the
Bahuguna Ministry and the Health Minister,
Mr. Saligram Jaiswal, against the erring
persons, as has been detailed by the hon.
Minister. But the Kanpur tragedy is not an
isolated case. Cases of drug adulteration and
deaths have been coming to us off and on. I
will take the liberty of quoting just a few
instances. Madam, some time ago as many as
50 children died in Moga, Punjab, after they
were given an adulterated drug. According to
the doctors' report, all died of strychnine
poisoning, a drug used to kill rats. Recently
many deaths occurred in Tamil Nadu, Punjab
and other parts of the country owing to
contaminated drugs.

Adulterated sulphadizine and enteromycin
capsules were seized by the drug inspectors.
According to a report there are very few drug
inspectors in northern India. Recently the Con-
sumer Council of India made a survey and this
survey revealed that codopyrin is spelt as codo-
pirin. This contained nothing but aspirin and
chalk powder. Chalk creates stones in kidneys
and aspirin alone if used causes haert trouble.
The label, the packing and the colour of the
aspirin are exactly similar to the packing of the
original aspro, but the contents are only aspirin
which causes low blood pressure. If one takes
six tablets at a time, the heart might sink and it
may also cause death, according to certain
experts. Then there is another drug, analgin. But
in the adulterated drug it is mentioned as analin.
Here the letter 'g' is missing but it goes
unnoticed by the purchaser. The tablet is meant
for rheumatic pain. This is an artificial drug and
contains only aspirin and , it is manufactured in
Delhi and sold in the States. This is a very
serious situation. Today in the Herald we have
seen a report which might have been seen also
by the honourable Minister, that the spurious
drugs trade in Delhi as in other parts of the
country has reached alarming proportions. The
mushroom growth of unlicensed manufacturers
of durgs has outwitted the slender staff of the
Delhi Drug Controller's Office. Recently half a
dozen such manufacturers were hauled up. But
how many more are there is notn kown.
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And sometimes, it is reported, clean tap water
instead of gripe water is used. Instead of gripe
water they are using clean tap water...

SHRI D. D. PURI (Haryana) : Not even
clean.

SHRI HARSH DEO MALAVIYA : Once
spurious drugs reach the hospital, their detection
becomes difficult. The hospitals have no
system except the naked eye in the case of
liquid and crude ones. There are many other
such reports. I will not take more time of the
House. What I would like to point out is that
this is a very serious situation. I very much
appreciate what the honourable Minister has
stated. It must be noted with regret that this
problem, of adulterated drugs has been coming
before us since a long time—this is not the first
time—and there have been many instances.
What has been done in such cases ? I would
like to know these points : Will the honourable
Minister consider the appointment of a high-
powered committee to go into the question of
the entire drug industry of India ? Will he
agree—he says more stringent punishment will
be given—to introduce capital punishment for
drug adulterators because this is nothing short
of murder ? Thirdly, will the State take over
the manufacture of all antibiotics, multi-
vitamin capsules and tablets of common use to
ensure supply of drugs to hospitals ? Every
batch of drugs supplied in bulk to Government
hospitals should be tested and should be served
only after the analysis report says that it is
okay. This is a system which should be
introduced. What is the system of purchasing
drugs by the Government ? Will the
honourable Minister agree to open a standards
institute for drugs ?

Then, I would also like, in this connection,
to bring to the notice of the honourable
Minister and of the august House something
about the foreign drug companies in our
country. There are about 38 foreign drug
companies functioning in our country and they
produce about 45 per cent of the entire drug
production. They are generally multi-national
companies. I am mentioning the following for
the information of the House.

Recently the British Monopolies
Commission published a report indicting a
drug firm for over charging the national
health service to the tune of £24 millions. The
indicted firm is Hoffmann La Roche of Basle
in Switzerland.
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It is supposed to be the world's largest phar-
maceutical manufacturers. This Hoffmann La
Roche has two Indian subsidiaries operating
here. They are Roche Products India and Anglo
French Drug Company (Eastern). Both are
located at the same address. I think Roche
Products India is well known for their saridon
and Seroline. Both these drugs are household I
names. The amount of money they take out of
the country in really enormous. There was
recently an international seminar on technology
transfer held inVDecember 1972 at Delhi. The
Roche Products India submitted a paper on
foreign technology in Indian pharmaceutical
industry. I have tried to get this paper. But [
could not get it. This paper, I am told, is
reflecting upon the investment of foreign drugs
capital in India. I believe the hon. Minister will
take steps to enquire into this.

Further more, the Tariff Commission, while
engaged in fair price fixation of 18 essential
drugs have not gone into the aspect of transfer
price fixation on intermediates imported. Our
Tariff Commission >s also somehow influenced
by the export prices which the foreign multi-
nationals dictate 'o India.

These are very serious problems. Now we
get also tranquilised. These tranquilizers are
the bane of American society. And these for-
eign firms have introduced tranquilizers here
also. There also, we are told that there is lot of
adulteration, This is a serious situation. I
would like the hon. Minister to answer all the
points I have raised because this is a very seri-
ous macter causing death to innocent people.
All sections of the House are concerned and
we shall be one with the Minister if he takes
deterrent action, including capital punisnment,
against the offenders.

DR. KARAN SINGH : I entirely agree
with the hon. Member when he says that this
not only a very serious matter, but it is a really
grave, national problem that we are facing.
Unfortunately, adulteration—whether it is in
foodstuff or drugstis showing a steady
upward rise. I do not know whether this is
symbolic of the general deterioration of our
moral and ethical standards. I am not in a
position to say that. But it is certainly true that
we have got to take steps of combat this evil.
There are three types of steps.

One is the question of legislation. At
present the legislation is the Drugs and
Cosmetics \c\



75 Calling Attention

[Dr. Ra ran Singh] passed by the
Parliament. According to this act, the
maximum penalty that can be given for
adulteration is 10 years imprisonment. We are
now amending not only the Pervention of
Food Adulteration Act, but also this Act. I am
not able to say at this moment as to what we
will do. But our own mind is tending to award
at least life imprisonment for such crimes that
really affect the life and well being of the
society...

SHRI BHUPESH GUPTA (West Bengal):
West Bengal Govurnment lias sent a Bill for
the President's assent.

DR. KARAN SINGH
cleared.

SHRI BHUPESH GUPTA It has
received his assent ? When ? Even last
week...

DR. KARAN SINGH : It is being cleared.

: That is being

SHRI LOKANATH MI1SRA (Orissa) :
How many have been sentenced to tens' years
imprisonment "'

DR. KARAN SINGH : I will come to
that. Hon. Members will be interested in what
I am going to say...

SHRI BHUPESH GUPTA : Did you say
that assent has been given ?

DR. KARAN SINGH : It is being cleared.

Speaking about legislation, we have to
increase the penalty.

The second aspect is the administration of
this Act and the launching of prosecutions
under this Act. Now, I have personally
appealed to all the Health Ministers of the
States when they had gathered here earlier this
month and I have personally appealed to them
and I have also written to them to see that this
Act is enforced properly.

The third aspect is orgnisational. Unless
we set up proper drug inspectorates in these
States it will never be possible to catch these
people. Unfortunately, in many States, the
drug inspectorates select people who are not
experts with regard to the drugs as a result of
which they are not able to deal with this
problem.

SHRI M. P. SHUKLA (Uttar Pradesh) :
Not honest also ?

AN HON. MEMBER : They are corrupt. >

[RAJYA SABHA]
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DR. KARAN SINGH : I have urged upon
the State Governments not only to get the
technical people for this purpose, but also to
strengthen their organisation properly and to
have an intelligence-cum-legal wing so that the
whole matter can be properly dealt with. The
present situation, Madam, [ must admit, is
very unsatisfactory.

The fourth aspect of the problem is
educating the public opinion in general so that
the people do not self-prescribe and they do
not buy drugs without looking at the expiry
date and do not try and buy drugs which are
sold by some shops at a cheaper price. There
are a number of points which we have
publicized and which the general public also
has to keep in mind. So, it is a combination of
legislational organisation and education on a
national scale which alone can help us meet
this problem and this is a serious problem that
has arisen. Now, Madam, the honourable
Member mentioned about...

SHRI HARSH DEO MALAVIYA : What
about imposing capital punishment.

DR. KARAN SINGH : I have said that
life imprisonment is being considered for this

purpose.

Madam, the other question that has been
raised is about the  procedures of purchase.
At present for the Delhi hospitals there is a
high-powered Committee under the DGS&D
on which the Drugs Controller and various
other people are there. And, Madam,
there is this question of tendering. Here
again it is a very ticklish question.  If you go
only by the lowest tender, then sometimes
there is the danger of getting sub-standard
drugs. If you do not go by the lowest tender
or do not go by tenders at all, then one is
always open to the charge that there is
something in it. What [ am trying to do now
is to review the entire question of the purchase
of drugs for at least the Government of India
hospitals, to set up a committse to see that
while on the one hand we go by some kind of
tendering, on the other hand there is no
difficulty as I mentioned- Now, some of the
small-scale industries are able  to tender
lower and they do not have the requisite
quality and they do not have the requisite
equipment as a result of which sub-standard
drugs come in here.
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Now, Madam, the question with regard to
the production of drugs in the public sector and
the whole question of the foreign drug
companies come, strangely enough, under the
purview of the Ministry of Petroleum & Chemi-
cals and we in the Ministry of Health are the
consumers. But the IDPL, which is the major
public sector producer of drugs, and the whole
issue of the foreign drug companies come under
the Ministry of Petroleum & Chemicals and any
clarifications or questions that the honourable
Member may have can be directed to that
Ministry.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : I would now
call Shri Sakhlecha.

SHRI HARSH DEO MALAVIYA : What
about the Standard Institute of Drugs ?

DR. KARAN SINGH : I do not quite
understand what it means. But I can say that we
have the Central Drugs Laboratory in Calcutta
and that is the appellate authority under the law
and that really is ours and we have got one drug
laboratory in Ghaziabad also. So the technical
facilities are there. But the only thing is that
they must be fully utilised and we must ensure
on a national scale that these sub-standard
drugs do not find their way into the market.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : I would call
Mr. Sakhlecha now. I would appeal to the
Members to make their points briefly so that I
can call many more Members.

St A1 AT GEAAT (VST TIW ) : FTAATET
warEa, Fan B o A & v wA F aeew wir
FAm7 FF g W1 S aremd 7 grediEa § e
pazar g€ o1 IFE WA o ArdE 7 oy T wwe &’
RIS & FON gredvzer € Yo A7 g &0
gomfodafrad swmmamand s
AIEYA Y TEAT, 17 AT T TEHT ST w07 7 A4,
a7 T SATAFTE B A qF TR0 FT w00 TR
f&TT AT W ITEY GrET 0T g o0 A AFL
Az T A AT W A 5 o arde w1 @ w
Wy § wefafreEs 59 & w7 wF 0 o g
w7 FOME A, TEAE gee 21 o qr T T
77 FAT 997 T 2 T Faw 7T 93w A 5 08
a7 WA # AT g wwre w0 foE qd e ey
WA W SAMYT F ALY gHEAT g1, TR, TAmE
N U G A MHo THo Mo T AAT MT | FHHI
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AT ey | Cafar s § vy g a1 fd
wrdr @ # ) & oy aww wew g 6o dsa
Faw qv, dm fr ood foeta ¥ #a1 8 5 g9
T 7Y Al G9E 1940 & e
o 4 F w7, AW 5 F e A dvw 7§
Sqfrer wEarEEdl wRA w0 AT w0 IR
ARG PaT AT 9T WY Ag TR T W awa
ff e =1 FarEd § T W= 6 oo
AT A7 AAATE fFAr owd 1 TG AT A
ETEVHEAT FIETST # WETET AT W T WEA
F Ty owyre w1 ourEm wem fared fean
& ar i frar 2 7 oF @@ 9 W7 § G Ao
e framn s ) TR F e T Ao
U FEAT F1 umems W vw FGE awi AT | GH
FHAY I ATH 559 & (A0 FF 0w AT A FA
F 1% IH FHA T I G4 T AL [ A AL, WEOE
WIT A R W F A7 6 AT AT T w0
forite & w3 arE T v v 07 SO e
T AET FA G |

'"To find out whether the drug units were
maintaining the standards required of them,
the Committee which visited parts of not only
U.P.,, but also Maharashtra and Gujarat.
reported that not a single pharmaceutical firm
in their State was maintaining the standards
required in respect of manufacture of
sophisticated drugs."

& ag w0 9 § i Al 9 fond W
& A o7 97 w20 & A fr ow f i i § T
AT TEY AT VT VT AT HEA FANT 7 A AAH
et T A T W S % a7, w0
70 | A K1 9 WO T AT A ATIAT A
w1 @E few w7 gd faarms s W A
i af ?

Zo woifeg : T w7 91 e 4 ?

ot Aex g wadyw ¢ A7 o 5 oA
g2 T  wE ¥ oAt g g9 F A, JF
ara w24 92 frii 9@ ¥ are, =9 g aEieda g,
B IR UZE AT A2 E, T TR iET A 8,
AT Wl €19 W a1 w01 AF0 Ow T ¢ AW
i wrEET A wan, § e ST & weEr e
IO GET UF T S Afay AT T A, 3
FTETIE 800-1000 &5 gFr | He was main-
taining the standard of spending Rs. 5000/-
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[ drw g i)

per month, wafim 77w wTEaw FWr 2
TG T 3 el e g afevesy ¥ o
T AT EIET § a7 T v 9 ST ST 50
T\ FARAT I W E AT T & 0w A
ot W WA T HOO T A T T R
B A QT WO AT § AATE § e | grgde
e I AW g E FAIC F e, oy fed
AR E Fifeneer F e srede g A
70 & 9T 0 9T a7 1 TA% AvArd g § oww A
T G g w1 AT 2 s w1 Ta g
s & st Seltedtvem %1 qqm, e s 4% Gn-
T & FwA | R qena 2 e ze o w5 mei
%ﬁﬁﬁﬁﬁwwﬂﬁw&ﬁmﬂﬁﬁﬂﬁm
A | wa AferwE & 9w 3 g A
T 2| A7 w7 eqfom g 5 awam g1 awa
) T AT &7 9T oy & ¥ anfE W A Argh
AT ET AR

o woi fog : wEizar, ATET T A o§w
QT W AT A F | e § e
e Wiy, e FrE A a0 T F awd o
T wER F A% gRra ad sifwer v oo
ST 1 T AW )

T A & wE, o g § waer agw g
7\ e waeded gor faw i A aga we mi
W E g F qw B fr owr o g oy
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Fr 1§ i A g1 7, S T R AT A
AT | W FOAT £ A TAN AT g9 WANY T2 |

ﬁﬂhmm:ﬁmﬁwﬂ
T AT T TE AT

Mo ® g : WITHT WART wiewd gen fE
1 AT TR IE & 0 0T 3 el g, 4 A
UIEEH 7, 4 FE whEE 5, W d 7913
AT T F AT A WG A
%% | g & wgar § fe ow Aowd w1 v
e aifres 3, & sy mefafrma 3 W . L

Wam o qa (fere) o www aTE
o &1 F7 w1 AT §

¥lo wu fag : aw wEl w1 g A& & 0 FD
famrer s 2 fr g =@ qEl & 9 A A0 |
AW FHiFEr A T AwAT §, SR Wy S A 8,
FT A W AT 3, W waw ord gy § H
afan i 2 difa 7 A0 | g Taw IUT FET
# ¥ waw ForT AEE | g W ®IT § 8T
77§ | 397 a3 wowT A g9 waw fag g &
g e et w9 Ao FER A AT A J20
a9 ATF7 7 AT gL AT AFAT |

=Y aYoor guw w@ae A9 3 9w I8
qiF 0 F1 "= waR qew A gf

o wor fag : o A

=t AH TATC wEeT 2T A o e

oy 7

o wof Fag : a7 & wray 7 Fam
SHRI P. K. KUNJACHEN (Kerala): The

TOETHY & A1 o Ay Fm Ay Fresfy & v S Minister has stated that the supplies of drugs are
i a7 e | ﬁmmgk%wwaﬁ z‘qprlayu-lg with the lives qf t.he people. It is a
3 fe 7T % ot 3 T b B 3 question of enormous mgrtlﬁcancg. Hg state.d
h N FFIT e T & 6 A 9% 99 apout the remedy also. We are dicussing this
# WT T § | 1 20-22 =i 7% § f49f =R A | thing when 22 people have already died. This is a
FA9 X 0F FT A7 ez ZU1 9T, UF I 4T | thing which is occurring year after year. It is

THT WA AT = e dee § Ao, oA increasing not only in the field of supply of
v spurious drugs but in all the fields. There is

bl fiﬂ'\' ¥ wioT § 1 ag g qut adulteration in foodstuffs and edible oils and this
?ﬁ ™ &, 9wl am # f e fwew & S 290 adulteration is increasing day by day. So, some
AW, WA Wi W | 0w =i # e serious steps must be taken by the Government to
T F0AH F A0 b 3 % FwEd =t & find out the remedy. I suggest that a high-powered

FIOT I WAL HT ATHAT KT TN |y a7 commiﬁee must be appointed to go into the
question very seriously and whatever can be done

:ﬂ':i _ﬁg:w Kﬂﬁ hww B.[ H‘Fﬂ' I;W wTE must be suggested by them. Before their report,
% BT 31 AFAT | 39 A woAT e & Ay A ey something else should be done. In the field of
AT & T | Ay g ATy F #gT &, me= preparation of these medicines, foreign firms and
T A% ATQ I T TEEATERA 474 &, Afww companies are operating in India and they are
femenam =1 s s ife &t faege earning enormous profits. Why can't the

e @ £, o me & m o wefafre % Government
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nationalise these companies ? The Govern-
ment must consider it very seriously. The black
marketeers and traders are also entering this
trade of manufacturing medicines and they are
earning enormous profits. At the same time, at
the request of these persons, the Government
is prepared to increase the value of the medi-
cines. This thing should be considered very
seriously and strict control must be enforced.

Similarly, the giving of licences etc. for the
manufacture of medicines should be
controlled. Even though the Minister has
stated that party matters must not be brought
into the picture, I am sorry to state that
influential persons and Ministers are exerting
influence to get licences for certain persons.

And after getting the licence, they are
manufacturing spurious drugs and
substandard medicines and supplying them to
the Government. And also, for receiving these
medicines by the Medical Department,
influence is being exerted by these people. So,
that must be prevented. And I want to know
what steps the Government is going to take in
this regard.

Madam, my hon. friend, Mr. Malaviya has
suggested capital punishment. The Drug
Control Act, the Prevention of Adulteration
Act, etc. must be amended and capital punish-
ment must be awarded to these people. The
Minister has only considered giving life-term
punishment. That is not enough. Capital
punishment is needed and the Government
must seriously think of that.

Madam, the drugs control administration
must be strengthened. It must be strengthened
in the States also. It is not the question of Uttar
Pradesh or a particular State. It is an all-India
affair. So serious steps must be taken for
strengthening this administration. There also,
when they take up certain cases, not only the
Government but also highly placed persons
interfere in the day-to-day administration and
some cases are not booked, some cases are
withdrawn, and all sorts of influences are
exerted. And that must be stopped. The
administration must be given free hand to book
the culprits. Action should be taken in this
regard also. , With these words, I conclude,
Madam.

DR. KARAN SINGH : Madam, with
regard to the amendment of the Act, naturally
it will come here before the House and when

9/Rajya Sabha/74—6
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we bring it, the hon. Members will have full
opportunity to express their views with regard
to the various provisions.

With regard to the suggestion for a high-
powered committee, the Ministry of Petroleum
and Chemicals have already constituted a
Committee and several Members of Parliament
are included in it. I think the Chairman of that
Committee is Shri Jaishuklal Hathi, who was a
Member of this hon. House. Among other
things this Committee will enquire into the
quality control measures operating in the
country in relation to drugs. Madam, I do not
really think it necessary to have yet another
committee I do not rule it out. If necessary, we
will have a committee. But what needs to be
done is well known. What is required to do is to
get the financial resources, to get the adminis-
trative dynamism to involve the States and do
what is necessary rather than simply setting up
another committee. If necessary, we will have
it. We will not rule it out.

DR. K. MATHEW KURIAN (Kerala) :
They do not have funds. The Ministry is starved
of resources----

(Interruption)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Dr. Kurian,
you did not take my permission before you got
up. Please sit down.

DR. KARAN SINGH : May I reply ....

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) You need
not reply.

SHRI YOGENDRA SHARMA (Bihar) :
Madam, the hon. Minister has stated that drugs
adulteration has wide ramifications not only
national but international also unfortunately, 50
per cent of drugs in India are manufactured by
foreign companies or their subsidiaries. And
whenever the matter has been raised in this
House that these foreign companies should be
nationalised, the argument from the
Government is that they are essential from the
point of view of technical know-how. Together
with the technical know-how we are also
learning the techniques of adulteration from
these foreign companies. Unfortunately, we do
not have any agency to study them. But some
agency in the United States by the name of
C.E.P.— the Council
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fShri Yogendra Sharma] for Economic
Priorities have—made a thorough study. This
Agency has brought out a pamphlet entitled, "In
Whose Hands?" In this study, it has been said
that 16 major pharmaceutical manufacturers
market a large number of potentially ineffective
and harmful drugs. And the companies have
been named in this pamphlet. Some of those
companies have their subsidiaries here and their
products, we use.

What are the manufactures of these comp-
anies ? Madam, there is one company, called
Abbot Laboratories. In 38 cases the drugs of
Abbot Laboratories were found to be sub-
s'andard and this company was made to recall
those drugs. There were 38 recalls in seven
years. But, this study says that this is an under-
statement as it is stated that in 1971 there was a
recall of 93 different products. While another
involved recall of 25 different products. This is
about one manufacture company only. Madam,
there is another company called Pfizer. This is
an American company. There are so many
companies— 16 companies. Then, it has been
said that 15 per cent of all drugs were found to
be not useful, ineffective and also adulterated.
Now, these drugs we daily use in our country.
Unfortunately, there is no study. Only this
Kanpur thing has exposed the whole matter.
We do not know how many thousands and
lakhs people are dying and falling victims to
slow death because of the use of these drugs. So,
my request and my suggestion is that in the
name of latest technique and know-how do not
import also the technique of adulteration which
our Indian manufacturers are learning.

Madam, one of the ways of preventing this
import is that these foreign companies should
be nationalised. Secondly, a suggestion has
been made that a high power national com-
mission should be set up to study these things
and suggest remedial measures.

DR. KARAN SINGH : Madam, both these
are suggestions for action. I would only say
that adulteration is highly nefarious. It does not
matter who does it—whether it is the foreign
company or the Indian company. Adulteration
is a criminal act and wherever it is found it
should be treated as such.

SHRI YOGENDRA SHARMA : Together
with the know-how, they are also learning the
technique of adulteration.

[RAJYA SABHA ]
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DR. KARAN SINGH : Whether they are
learning or not is a matter on which I would
not hazard an opinion.

This particular study has not come to my
notice. I will go through it. If you give me the
reference, I will get it.

But, this question of drug manufacturing in
the public sector, in the national sector and
fore;gn drug manufacturing is something which
is, as | have stated before, being handled by the
Ministry of Petroleum and Chemicals. Many
factors have got to be kept in mind before a
decision on this is taken.

In the limited context I would only say that
all these companies, whether Indian or foreign,
must maintain certain standards and if they do
not maintain those standards action has got to
be taken against them regardless of who
manufactures them.

Wt age e (390 wEw) o wfoeEr
wErEm, wyreor W4T A F A€ Al & e s
fam 21 s=m W 5 8 a7 #9= 4@ g 90w
AT SAEAT @ g9 qH o7 @F 6 Ay § W
HTT qF TEHT & ‘BI#.IETI_’.;’:? F g Fdr 2,
firet fafaeze v =i aur w@f & 2 o
F qFA A1 T dedl ] FT A7 T EeA § g
#7 Fegv n | qE= a1 g7 6 #r g s122 awafadn
A1 30 7€ HAYT W OIF ST IANE AT G AW
m & fwe A B oW o wEE w S R T
AT Y, af aw & fe faoreae ama o famd
THIL UHo o &, IOT WAW ¥ UF AZT I AT
F oA ¥, I w0 29 gf ofr T A § fF 3w
F1 e w1 w9y o e
a1 | reifeiEar 39 A 3 8 owdy 49r

o a7y W %% 9 gf, dna §, ww et §
g, WAT A% fv2d WA= T T T v i
UFZ 1 FTAA 1 FUOT WA K, A2 T ATA
MEAE | FEm dEFa fF WS g3 o0
AT & wA §, AGfew | wa 3w 3w fra &
FIHI AE F OTEOH BT A % A7 | # AT
AMEAT §, T " § dia e A s o0 A3
Fir Afnry afauie ga o 4 af 7

Hlo WEo To WEWA (Tw< WET) : 2 WA
a% €7 &, 9w A1 o 2
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A w1 G wies W fEw T § fred
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¥ ST FEA & | §H9 SNIE0 Adi 61T §ATR
TN ATAIE | 7 AT 7 TRt wer AT g
AT A% AR w0 fag o w0 wEwE, qw g
AT o F1E wF TE 2, G ¢ qE7 AfE ¢ AfEa
a4 & BF W arE F 9 ag @1 afateea
T B, THRT WUTEH T W IAT § | ASE AR
7 B nF T AT gEveT oy aeea | e
AT Al A9 3= FA 41 fv @ Iwm e
WA WE FET AW AIE a1 IART A AECCM AL
et et 3 1 W A feafr gr wE R

Tz T qET ¢, I WM A, fv =T F ua
TATIZINE W THfATE wadr Agr g F waa |
wg1 Az g fw g wwan @ fr Iwfawe adr A
71 WIT T2 NF IqAET FA1F 0N | F a1 A
7z 2 fF g f9mzT " @t Agr 2, 3 geErr
7 W A IE) ST 2 g7 Wy A a9
g WE WM FE AT WOAISAGA 1 3, w1 el
AT | AHARA 7 AT SAMEN TETERE § TRIAEIE
OITHRT FHEETE ZW, Tfgn

ardt A g wE T afes arifr
T UFHE G| S AT 2\ qH AT §, AT FAL
T AT Wave FT | 0% AT fafewer waar fre da
@it o, a7g 1T ww ars 41 f5 & =a7 fa 0 e
FT AW T I | A FAT I F | W IAR
TR AT 'Y EA

Al a1 & T AW SiEa g feoaz o
22 849 g% 2, § TAT MAAT § WEE, AL AW
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T ar A § 1 Ara faew s aad @ A
# wr qm & sfaww s § % o waa w1 ardl
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FAr arfgw 1 oy W e g AW § dEw, 0
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% & gz €1 91 ghEan gf T @T WA
F7 39 A9 w7 @ F ) g A1 A wifae
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% foi @ vocz f@m wie 39 qgd 7 e
W FqFE WAL E 1199 ¥, FAAT T ferEr ar g gafan
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Aff @z aw ¢ fn ©A77 &1 920 q A TW
T U AU § A 4T, OF §27 07 aW § 98
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Mo w0 g : Az dvag aw g & difafeea
AT F1 gl A wAT &, A A7 TEA FA TAAAT
am, I fauw G 9 wEEET q@r g, A
THE AN T QIO g | Afed § |y dae
Tz W [ awar § s st aw garo g4
&, 1 ot wad difafera Gew w e A 25
ZW AL, WA AT WL T ALE WY WOTAT ZHIL ATHA
[T, AET 7% 970 SFA T 8, §5 5 THT
71 fAwie F91 AE AT | AW T I OF H
WAT 39 ARN TN AT A B15 TAfene g @,
T &1 =nfey a9 qFar £ |

T A e § T e g
viam | gwier i At Forede g @ 9ad ag A
T g fe & Sqmae g 0 3y v few
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wEHA § W ARer & b A Sraare £ sf
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wE #1 afwr wgar 01 qfaa A 2, e
A o wEva 2 ) W fE AW 7 R S
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| s faw At @9 20
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ot Ao fewre 98T

wo v fog : oEd T FH S W AW

SHRI BHUPESH GUPTA : I would request
the hon. Minister to circulate the West Bengal
Bill against adulteration which is under your
consideration so that people will know
something. They have provided for transpor-
tation for life.

DR. KARAN SINGH : I will be bringing an
amendment to the prevention of Adultera-

tion Act of our own here, & s & R
72-73 W ¥ 24 SR AT B0

ot e fuite @ A Pt o faein ©

wo wui fag : waM gE A—(erruprions)
Apart from fines and penalty there huve been
convictions for one day to 3 months, 2 years of
regorous imprisonment. Zy = F7 it gE & A-
AT 7% TEA |

w7 @t T (FEET) o wEEa, § AAT HEE
F A AT g I A I ag W @ oI
azwr #1 faam aferr & 91 757 § 95z =597 399
& afes RIS aAW AT EH ST G 1 AT
e § g v 2 97 frase w aaed @ fa
ot fam a1 | @ wwETel 5 OST T ) WA
ag WA & A1 A WA wgA a0 e v e
WeT {7 IA% G ¥ faers wy aEEi gi R,
WY s Adr g A i A gl !

o wvi fag : i g sg @ 2 7

st Tt T ¢ i =@ & FEEe A
AT AT B denna a . L ..

o wut fag : &% g T fag 7 w1 sAET
T

of Tl TW : ST A AG AW A1 HFIEAT,
H wved AR FET g FOVRIG ZAT AEAT E )
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W AAT TR 1 OHT ATAETE #0 AT oEY I
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WEIEAT, TF FHA A 49T 7 A9 W1 E F
WH FET 0 AT AEAE g ¢ fe aewer w1
qTHA ¥ AT @ 3y Aifze arag gaa q@ fa,
™ fowrgal &1 37 a09T wEr s o
T IO ¥ AF § AT gA S & S
T qEe AT | foeer wAa dw & 6 ow
$H q9E F1 UEAE @l 47 | T 0 it
OF T OET A famn o o3HE fe sET wema A
qrewE 3 fE Fawt st won s art § aana
argar | W FE @ fEoaEd & am I
famit oavfaoma a gar @ i 5 awre A A%
AT AT @ W I S07 qaq9 A & A
T Jo UHe o AMI &1 wW H zwA & fam
f& 0 mae Mo A gL 31 o § FEATAAM,
mre re fand, Wt vo wrr GwifwEma &
AAAT AR [ AT v 6 = g e
AT HET G WY, TAAHZ FT I H g2 §
grearay faar o A1 fv gwe 667, 3w g
Z91 UE AT I W FArE )

umA w2 5 @ am @ afaedmm @
# 1 IHET § WA g A 3w w5 g e
I R P ANA W OAT A%, geifs qe geie
T 2, AT AT FEET § TR A AT 4% 6 wEA
Al g oo S e Afwerem ad, sam
seATHE N g & o At 0 9 & war 1o AT AT
AT # 7ET aE g, Afed AmA wdt ST
fr T F 21 97 o oF A1 = #1710 "
WO AT A AE € ¥ WAl A ST SR W
g, 79 fav gar fona & @@ wmwer g e oww
it w1 garr e @ AEr 1 e 9g foEm @@
oz A, qE 47 A A el g ez amd m
HITH FIAAT & A5 AT ALE § F90 5 A @R
w7 3, wHfan § qwt aAar S fE oo A
w1 TAT A W oA AT O0F ST w1 GELC O AT
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FOA AT AAL AT AAL, = AA ETAEF ) A7
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T A FTHATHIVA T T2 &F Ty | AT
I A AET H AT ET AT FE g7 Fwen wiewe
21 ZuIT A1 SEE & WE % Il § A e
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7z gl WET 3§ e am W ave TEer w00 Ann
AT GFAT AT 2 I A 9 Aw ogn wrE
FIHAT 97 590 A7 TAEE, A9 9% 79 S 9w a0
AT | AR ST AR ST 27
L p. M. 7% & 3 21 1 atag ™ 0w
w2 fam #1 gw oate agifaaw
dared w1 ¥ wE F ot gw fawm oo
a2 FER A e w9

SHRI MONORANJAN ROY  (West
Bengal) : We are concerned with human life.

Everything is going up in value except human
life.

o1 AT TAR WE (FHT T290) © He 1,
& wrawTa WAL S A A A 2 fe e 1y wem
2 fr 7 & oov o uEd Aees afese s
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i FTIT A L AT 3 AT H I A F uw At
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i wr ey = et 5 dy W 3w & e
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I ATH At g1 A 9T gHT W TR 9H a7 AR
Hy £ E1 81 T9 F1 gAL AT & ArsAq Ao s
# ) 7w Fr e e 2 B o were
ag 19 FT TF § A% TIAW O THEE F 1 A
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A AW W avE w o e andd = A e
qog & afiw fem wrmm 1 # ag sEe |EA
fo a1 W T oA AT wr pefene ow e
a7 % fam dm & m A WfF €@ qe &7 w2Am
79T T E ¢
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Wt war fag wavaw  (Wew wEW) o agrE,
Fur | sTA 60 wiAwa =fE oF § oA oAm
fform afaer sme wawr g A g ar feafy
¥ g g G g 2 B s s mfed & o
HTRTT AET AT T WA TATY ITA S
oY FT A7 T A HACAT AT FaAA T gy
% war & wgran, & waar § g fea
wefafmifes ¥3m w9 w7 ar faa & sfaeafo
gAY F%, afHa [F9 AW0 S0 Wl g4 a4
#1 34 FT WOAEH T AT A J AR FAG0 WY
TH AW I & A AGA FATE @i ®
fare @ g W o featr R wEegm @,
wEEREE WA F1 WHZ  GATOT ¥EAC G Al
T ®1 G5 A% (@0 A AEAT §, TH aF I 96 97
AT & faere A48 B S, dw oaw oEfafae
@frq ay Afaeifes Gwe a1 99 &, @l
uﬁm{ﬂ?aﬁxgﬁﬂzmaﬁmaﬁu T
T A # qeAl WAl A% 47 8 6 wdt wE i g
go wing fai ®W g @ T go a0 61 0%
famt & o @T A WEW A% F Hw gl 2, Al
i w1 arey 20 A fwar &, S # AR W §
AT AT E

“Whoever himself or by any other person
on his behalf manufactures for sale, sells,
stocks or exhibits for sale or distributes—

(a) any drug—

(i) deemed to be misbranded under clause

{a) clause (b), clause (c), clause (d), clause (f)

or clause (g) of section 17 or adulterated

under section 178, or

(ii) without a valid licence as required

under clause (c) of section 18;

[ RAJYA SABHA ]

to a matter of urgent 92
public importance

shall be puuishable with imprisonment for a
term which shall not be less than one year but
which may extend to ten years and shall also be
liable to fine :"

9 T30 AR HIHT /=T ZAT #
o w0 fag : @A afgm |

SHRI B. S. SHEKHAWAT :

"Provided that the Cour ' may, for any
special reasons to be recorded in writing,
impose a sentence of imprisonment of less
than one year ;"
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TG E | TR AEE 90, S5 AW 99T 8 99,
froew faast snfed o
A g T faegw fw B s 9w
HAF F A ZATHT B RIAT T W5 A0 | afeT
i ag ot vy v 2=t o e & aga ard S
m AT § | W A 8 G fafaes . oam
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it Ot fag wamma 0% 21 eqree ol ST
awzn § faowr afewes @, wem ifen oata
F1af 7 97, 3 o @l 97 @9t 2 5 oA
97 gTEvE TEEglEEATE F 397 &= ge & 0 Al
AT 5 TR 7 G g, W@ fafar dge ars
AFSENA ATAT W W AW R ST HTAT T
& 7

- 3

[ 23 APRIL 1974 ]

to a matter of urgent 94
public importance

THE  VICE-CHAIRMAN  (SHRTMATI
PURABI MUKHOPADHYAY): No, you are
going off the point. Now, Mr. Advani, special
mention.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Raj-narain
and other Members, if you have any information
about anything, you can just hand it over to the

Minister. It wil) help him in investigation. It is
no use going on repeating it here.
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REFERENCE TO NEWSPAPER
REPORTS ABOUT NEXTPRESIDENTIAL
ELECTION

SHRI LAL K. ADVANI (Delhi): Madam, i
w mid like to draw the attention of the House to
a serious constitutional predicament that has
wiser! lately. This morning's newspapers
mmtioned that the Presidential election will be
held as per schedule in August. A few days
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back it was reported in the press that the Presi-
dential elections are likely to be postponed and

the present incumbent may be given an
exten-tion of one year. I think that both the
reports raise serious questions. I am of the

view that the Presidential election, if it is
postponed, would be violation ofa specific
mandatory provision of the Constitution. And
at the same time I am of the view that if the
Presidential election—as it is  reported in
today's press— is going to be held as per
schedule in August even though the
Gujarat Assembly may not be in existence
by then, that would be even a more serious
violation of the Constitution. Both ways the
Constitution would be violated. My view is
that this is a matter in which the Government
should not allow the press to speculate; this is
a matter in which the Government  should
take Parliament into confidence as to what
its own th'nking is. I wish the Law Minister
were here to tell the House. Even now I hope
the Minister of Parliamentary Affairs will
convey to the Law Minister this view of ours
and make him come to the House and explain
the position. The relevant provisions of the
Constitution are well known: Articles 54, 55
and 56 which deal with the election of the
President. I feel that there is no scope for
election of the President if the electoral college
which >s entitled to elect the President is not
complete, and if the  Gujarat Assembly
elections are not held, the electoral college
is incomplete. And if the President of India
is elected in August w'thout the Gujarat
Assembly havingbeendulyconstituted.it  wil
mean thatthe people of Gujarat will be denied
the opportunity of having their voice in the
election of the President and, therefore the
election would be held as invalid
subsequently. This is my fear. After all the
electoral college has been allotted votes of
different value according to the strength. Last
time I recall that Mr. Giri, when he was
elected the President, had a margin of about
14,650 votes or that was the value of the votes
with which he had won. And the Assembly of
Gujarat by itself Ins an electoral value of more
than ,20,000 units.  So, it would be improper
and it would be a breach of article 54(b) of the
Constitution if Presidential election is held
without Gujarat Assembly participating in it
Article 54 says :

The President shall be elected by the
members of an electoral college consisting
of—

(a) the eUcted members of both
Houses of Parliament ; and



